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ORDER (ORAL) 
 
By Mr. Justice Permod Kohli 

 

Learned counsel for the petitioner submits that the order 

passed by this Tribunal already stands implemented.  

2. In this view of the matter, this CP is rendered infructuous.  

Dismissed as such.  

 
 
 (NITA CHOWDHURY)      ( PERMOD KOHLI) 
   MEMBER (A)             CHAIRMAN 
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